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ALLAHABAD,

1 D.A,HOSMZZ 92
ram Prasad Kushwaha

2, O,AND,413/92
Aleam Ahamad

2. O,A,Na,414[92
Panna Lal

4, O4A, No, 415/92
Mohd, Shakilullah Khan

5. OeA, 80,416192
Ha_rish Kumar Tiwari

6. 0.8.No,417[92

Kishore Kumar 358n

7. G,a,No,MBZQZ
P, G, Mutatkar

8. Ol ud,419{92

. Applicants

9. D.4, Ho,420[92
Kéishna Kumar Soni

A 0 . .
GyAy Nds 421/92
 Umakant Boplay

11, Oghe Ho,42g[92‘
Rakesh kumar Ralkuar

12. 0.4, Hu,42§[92
Rakesh Kumar Agarwal

‘ } 13, O,4, Mo, 426/92

< KM, Srivastva

. 14, OgA, "N0,427/92
: Banshidhar Saini

15, 0,4, Nog 566/92

tUima’ Sharma
16, 0.3, No, 56‘.'{92

Smt, Musharraf Siliana

17. _Q,i\_.‘ﬁ“g_,JSGgZQZ
PaKe Jharkharia

Vs,

union of India & Others, .e Raspondent s,

Hone Mr. Justice U.C. Srivastva, Ve.Ce
Hone fMr, A, B, Gorthi, A My

e c——

(8y Hom, Mr. Justice U.C.Srivastava,VeCe)
h as identical pleas have been caised and the claims of
these ierauns are Sinilar towse applisetions are heing dispoosd of
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igment, |(Shri G,.P, Agarwal, learnsed Counasl for the
10 has been asked to take the not.ces of thlJcaaaa,
same end wanted some time to file réply, Similay .
been decided by this Tribunal and thersfore, thdre

for this Tribunal to allow time to the raspondantg

1ts are raising their claims on the basis of Judgment

i8 Tribunpls,

wpwlicants
ind other| cadres in response to the advar tisement]

.vay Service Commission, Bombay. Tey were declared

the written tast and than they were called for

3 for app intmanﬁ. But no appointment letter was
1 the applicants approached the concerned higher
rgain irregularities were detectsd and they ware
ar some t
and the applicants' names did not find placse

1 acecordingly they made a representatiofi. againet
they did not get any reply, after giving legal
sproached the Tribunal, like eimilarly affected
>where, including Bombay and Allshabed, In these

mdents took the plea of jurisdiction which was

was alsp mstated by the respondents that becausa
foul play by some one the matter was under
and that l1s why the namss of the applicants

ind they were not given appointment, If thers was

¢ in the matter of inclusion of their names, they

in given a Gppmtunity ar at lssst they would

caised of ¢ relevant facts which would have

...3

nt to the post of office clerk and in v’lious

me more, Subsequently a list was published

appeared in the written test for the pgat of
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enabled them to Pila a representation againat the sama to make

thelr position clear.

3. - Becauss there was some foul play by some one, even if

there wes somo investigation against some-body, the balance

@ould not have besn depriwed of the appointment cxder, Accerdingly
the application {s allou;d to the limitsd extent with a direction
to the respondents to lwncﬁ an enquiry into the mattsr associating
with the applicante k#ﬁ:ha same and in case no foul play on &
thair part 4s found they should not be deprived of the fruits
of their labour and they should bs given appointments, The

onquiry shadlibs concludad within a peried of 3 months from

Qatﬁ of communication of this judgament and thereafter necesssary
orders regarding tha appointment shall be passed, B8ut we

make it clear that if tl;a entire examination is cancelled, none

of the candidates who appeared in the examination will get benefit

end, thersfore, the app_:u?‘canta also will not get any benefit

cf the observations madd as above, /
G Faer g For bty Sy e !

o

.}V;L‘ SRy o
Membar (ﬁd ' | Vice-Chairman

Dated 12th May, 19682, Allshabad,

(tok)




